NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH
COURT NO.1

A
TTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH, BENGALURU, HELD ON 13.09.2017. I

PRESENT: 1. Hon’ble Member(J) Shri Ratakonda Murali
2. Hon’ble Member(T) Dr. Ashok Kumar Mishra
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Counsel for petitioner is present. Counsel for respondent is also present. Counsel for
petitioner reported that already the company has issued notice to the respondent under the
provisions of Sec. 433 of CA, 1956 which is in compliance of demand notice contemplated
under the provisions of | & B Code. Counsel for respondent reported that he has filed
preliminary objection. He is further directed to file his final objections also to the main petition.

List it in 09.10.2017. The contention of the counsel for respondent that the notice2
issued earlier is not that notice as contemplated under I&B Code and it should be issued i

Form-3 and as such, the petition is not maintainable.

For hearing, list it on 09.10.2017.
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